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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

DATED THIS THE 5TH DAY OF AUGUST, 2026 

BEFORE 

THE HON'BLE MR. JUSTICE H.P.SANDESH 

CRIMINAL REVISION PETITION NO.790 OF 2025  

BETWEEN:  

1. SRI SARAVANA KUMAR PULLEPARTHI 
S/O. BALAKRISHNA NAIDU  

AGED ABOUT 39 YEARS  

RESIDING AT NO.22  

1ST MAIN, WGHBCS LAYOUT  

J.P. NAGARA, 7TH PHASE,  

BENGALURU-560 078. 

…PETITIONER 

 

(BY SRI. YOGANNA K.P., ADVOCATE) 

AND: 
 

1. SMT. PRIYADARSHINI KOMMENENI 

C/O D. DHANALAKSHMI  
AGED ABOUT 34 YEARS 

RESIDING AT NO.20 

VISHALAKSHI MAHAL 

VIVEKANANDA NAGARA 
KATTARIGUPPE  

BENGALURU-560 085. 

…RESPONDENT 

 

(BY SRI. SHEKHAR BADIGER, ADVOCATE) 

 

 THIS CRL.RP IS FILED U/S. 397 R/W 401 OF CR.P.C 

PRAYING TO SET ASIDE THE JUDGMENT AND ORDER PASSED  

BY THE HONBLE LVIII ADDITIONAL CITY CIVIL AND SESSIONS 
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JUDGE, BENGALURU IN CRL.A NO.1502/2023 DATED 

11.02.2025 DIRECTING THE PETITIONER TO PAY A SUM OF 

RS.20,000/- PER MONTH TO THE RESPONDENT AND RS.5000/- 
TO THE CHILD TOWARDS THE INTERIM MONTHLY 

MAINTENANCE BY CONFIRMING THE INTERIM ORDER PASSED 

IN C.MISC.NO.15/2022 BY THE HONBLE VTH MMTC AT 

BENGALURU. 
 

 THIS PETITION COMING ON FOR ADMISSION THIS DAY, 

ORDER WAS MADE THEREIN AS UNDER: 

 

CORAM: HON'BLE MR. JUSTICE H.P.SANDESH 

 

ORAL ORDER 

 This matter is listed for admission. I have heard learned 

counsel for the petitioner and learned counsel for the 

respondent. 

2. This revision petition is filed against the order of 

Trial Court granting maintenance of Rs.5,000/- to the child and 

declining ed to pass any order in favour of the wife, in coming 

to the conclusion that she is also earning and getting a salary 

of Rs.67,000/- per month.  

3. Being aggrieved by the said order, an appeal is filed 

before the First Appellate Court. The First Appellate Court 

having considered the assets and liabilities of both, in 

paragraph No.20 taken note that both of them are living 
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separately from 27.09.2021 and also taken note of the 

judgment of the Apex Court reported in RAJNESH vs. NEHA & 

ANR. reported in AIR 2021 SCC 569. In paragraph No.19, 

taken note that the petitioner in her assets and liabilities 

affidavit has stated that she has salary income of Rs.67,000/- 

and she has to pay EMI of Rs.35,200/- and respondent is 

earning Rs.2.80 lakh per month and she requires Rs.1,00,000/- 

for day-to-day expenses for herself and her child. Whereas, the 

respondent has stated that his net salary is Rs.1,52,509/- and 

he has Rs.1,41,000 expenses per month which includes car 

loan, personal loan and also he has to look after his aged 

parents.  

4. The Trial Court taking note of the same, in 

paragraph No.20 comes to the conclusion that maintenance 

awarded to the child in a sum of Rs.5,000/- by the Trial Court 

is confirmed and in respect of wife of the petitioner is 

concerned, considering the declared income of the petitioner, 

granted maintenance of Rs.20,000/-. Being aggrieved by 

granting of maintenance to the child and wife, the present 

revision petition is filed before this Court.  
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5. Learned counsel appearing for the petitioner would 

vehemently contend that when the wife is earning Rs.67,000/- 

and now she is working in Lufthansa Technik Services India and 

getting salary of Rs.1,21,000/- per month, awarding of 

maintenance of Rs.20,000/- by the First Appellate Court is 

erroneous. Hence, it requires interference of this Court. 

However, he has not disputed awarding of maintenance of 

Rs.5,000/- to the child.  

6. Learned counsel appearing for the respondent relies 

upon the document of resignation tendered by the wife on 

17.03.2025 and contend that now, she is not working. But, 

counsel appearing for the petitioner would submit that still she 

is working in Lufthansa Technik Services India and getting 

salary around Rs.1,22,000/- from January 2026.  

7. Having considered the submissions of learned 

counsel for the petitioner and learned counsel for the 

respondent, before the Trial Court, the wife declared the 

income as Rs.67,000/- as per the assets and liabilities in view 

of the judgment of the Apex Court in Rajnesh’s case and 

husband/petitioner has declared his income as Rs.1,52,000/- in 
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his assets and liabilities. It has to be noted that only interim-

measurement is taken note of by the Trial Court i.e., 

maintenance of Rs.5,000/- to the child and the First Appellate 

Court, in respect of the wife is concerned, awarded Rs.20,000/- 

as maintenance. When the difference in salary is found in 

respect of the wife and husband to the tune of Rs.67,000/-  as 

well as Rs.1,52,000/- respectively and merely she is getting 

salary of Rs.67,000/- and the documents which have been 

placed before this Court cannot be considered at this juncture 

and the same have to be considered at the time of considering 

the matter on merits. While awarding the maintenance, the 

Court has to take note of only the assets and liabilities declared 

before the Trial Court and considering the income of 

Rs.67,000/- of wife and EMI.  

8. Learned counsel for the petitioner also contend that 

he is getting salary of Rs.1,52,000/-, inclusive of expenses 

which would be Rs.1,41,000/-. The said submission cannot be 

accepted with regard to the expenses of Rs.1,41,000/- as 

against Rs.1,52,000/- and while awarding the maintenance, the 

Court has to take note of status of both parties and how, they 
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lived earlier and also the very positions of the parties. When 

such being the case, I do not find any error on the part of the 

First Appellate Court in granting maintenance of Rs.20,000/- to 

the wife considering the salary and declared income of the wife 

as well as the husband is Rs.67,000/- and Rs.1,52,000/- and 

the total maintenance awarded is only Rs.25,000/- in respect of 

the child as well as the wife. The material, if any is to be placed 

before the Trial Court at the time of trial of the matter on 

merits and the Trial Court also to take note of said fact into 

consideration and while adjudicating the issue between the 

parties with regard to quantum of maintenance, adjust the 

same, if there is any variance in awarding the maintenance 

before the Trial Court and the petitioner is directed to continue 

to pay the amount in terms of the order passed by the First 

Appellate Court.  

9. Accordingly, the revision petition is disposed of. 

The Trial Court is directed to dispose of the matter within a 

time bound period of six months. Both the counsels and parties 

are directed to assist the Trial Court for disposal of the matter 

within a time bound period of six months. The observations 
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made by this Court shall not influence the Trial Court while 

disposing the matter on merits. The petitioner is directed to 

comply the order of both the Courts and continue to pay the 

same till disposal of the matter by the Trial Court without fail. 

 

 

Sd/- 

(H.P.SANDESH) 

JUDGE 

 

 

ST 
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